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Y(TAMIL NADU) ACT No. I OF 1573

{Te= }(Tamm Napv) Witp EuepHANTS
PrESERVATION AcT, 1873.]

(Received the asseni of the Governor on the 21st April
1873, and of the Qovernor-General on the 15tk
May 1873.) :

An Act fo prevent the indiseriminate destruetion of
wild elephants. _ .

_ WHEREAS it i3 expedient to make provision o Presmble.
; prevent the indiscriminate destruction of wild ele-

5 phants within the 3[State of Tamil Nadu] ; It is hereby

enacted as follows :—

1. This Act extends to the 4[State of Tamil Nadul; 1 4eai extent.
and it shall come into force on the first day of October Commencement.
1873. : '

2. From and after the said day ﬁhe destruction pestruetion of
of wild elephants is prohibited, sxcept as hereinafter wild elephante
proﬁdﬁd- 'pl'Ohiblth.

1 These words were substituted for the word *“ Madrae * by
the Tamil Nadu Adaptation of Laws Order, 1869 as amended
by the Tamil Nadu Adaptation of Lawe (Second Amendment)
(ﬁder. 1969, which cams into fores on the I4th January 1909,

l
} - 2 Short title, ** The Madres Wild Klephents TPreservation

Act, 1873 ' was given by the Repsaling and Amending 4Act, 1901
{Central Act XI of 1901). '

For Statement of Objects and Reasons, see Forz S, George
Guazelie, Supplement,’ dated the 25th Februsry 1873, p. 4; for Proceed-
ings in Council, ses $bid, 25th February 1873, p. 2, and dbid, dated
the 22nd April 1873, p. 5.

This Aot was extended to the merged State of Pudukkottai
by section 2 of, and the First Schedule to, the Taril Nadu Merged
States (Lawe)} Act, 1949 {Tamil Nadu Act XXXV of 1948),

This Act was extended fo the Kanyskumari district and the
Sheneottah taluk of the Tirunelveli district by section 6 of the
Tamil Nadu Forest {Amendment) Aet, 1965 (Tamil Nadu Act 40
of 1065), which came into force on the Ist June 1986, repesling
the corresponding law in that territory.

' 3 This expression was substituted for the expression ** Presi.
; denoy of Madras ™ by the Tamil Nadu Adaptation of Laws Order,
1970, which was deemed to have come into force on the 14th January
1969,
¢ This expression was substituted for the expression ** terri-
tories for the time being subject to the Government of the Fresi.
datoy Forpof Bt. George ™ by sbid,
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Panalty for
male elephante.

Panalty on
sapond
convietion,

Liosnea to ahoot
feraals ele.
phanis

8. i[Whoever, nob being authorized thereto bj .
licence granted under the provisions of section 3-A
gshoots at or intenfionally destroys and whéever

abets within the meaning of the Indian Penal Code, v,y .
any person not suthorized as aforesaid in shooting at Act XLV .

or destroying] any wild female elephant upon. of 1860.

waste or forest land, whether such land he the pro-
perty 2{of the Government] or otherwise, shall be
Iiable to & penalty not exceeding five hundred rupees,
and in defsult of payment to simple or rigorous

imprisonment for a period not excseding three months. -

Any person convicted under this Act of an offence

committed after his previous conviction under this

Act shall be liable to a penalty not excesding one

thousand rupees, and, in default of payment, to

simple or rigorous imprisonment for a period not

exceeding six monthe.

3[3-A. The District Collector, 4(

) may, subject to such rules -
as may from time to time be made by the ¥Stato .

Government) on the application of any person, grang
to such person by name a special licence to shoot or
destroy wild female elephants upon waste or forest
lands in a specified ares situated within the district

1The words within aquare brackets wers substituted 850~
tion 2 of the Madras Wild Elephants Pressrvation (Amazgmsn
Act, 1933 (Madras Aot of 1033).

3 The words ** of the Crown * were subatituted for the words
*¢ of Government *' by the Adaptation Order of 1937 and the word

** Government " was substituted for ** Crown ” by the Adaptation .

Order of 1950,
8 SBootion 3-A was ingerted by section 3 of the Madras Wild

Elephants Preservation (Amendment) Aet, 1033 (Madras Aok .

XXTIV of 1933),

& The words, '* if speoially authorized by tha Board of Revenue,*
were omitted by seotion 2 of the Madras Wild Elephants Preger-
vation (Amendment) Act, 1951 (Madras Aot X of 1851),

& The words ' Provincial Government ** were substituted for

#he words ** Loosl Government’ by the Adsptation Order of
1937 and the word '* Btate " was substituted for ' Provincial*

oy the Adaptation Ordar of 1850.

t).
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“whether such lands be the property !{of the Govern-

ment] or otherwise subject to such conditions and
restrictions ¥( ) as the District Collector

may think fit, for a period not exceeding one year.
~ from the date of the grant of the licenoe.

Every such licence shall become void at the expira-

. tion of the said period, but may be renewed by stuch

Collector for any period not exceeding one year :

Provided that every such liconce shall become |

void upon the conviction under this Act of the person
to whom such licence was granted.] :

4. Whoever, not being authorized therstc by a Penaltyfor
licence granted under the provisions of section 7, destroying male
shoots at or intentionally destroys, 3[and whoever m&:
abets within the meaning of the Indian Penal Code, land withous
any person not authorized as aforesaid in shooting lieenee:

st or destroying] any wild male elephant upon waste
or forest land, the property of #[the Government),
ghall, upon a first or second oonviotion, be liable
to the penalties and periods of imprisonment res-
pectively provided for a first or second conviction in
section 3 of this Act.

5. Nothing in this Act shall be deemed to prevent gaving alause s
any zamindar or other proprietor or occupier of land, to destruction ef
or any person duly suthorized in that behsalf by any Iisle slepbazte
such zamindar, proprietor or occupier, from destroying or private land, -
wild male elephants upon the waste or forest-lands :

of such zamindar, proprietor or occupier. '

* The words '* of the Crown ” were subatituted for the words
"4 of Government *’ by the Adaptation Order of 1937 and the word
* Government " was substituted for ** Crown *’ by the Adaptation
Order of 1960,

" '$The words ** as the Board of Revenue may direct or "' were
omitted by section 2 of the Madras Wild Elephants Preservation
(Amendment) Act, 1951 (Madras Act X of 1051},

2 These words wera substituted by mection 4 of thes Madras
Wild Elephanta Proservation (Amendment) Act, 1933 (Madras
Aoy XXIV of 1933).

£ The words ** tha Crownt ' wers substituted for the words
¢ gha (Government ' by the Adaptation Order of 1937 and the
word "' Govornmeni' was subshituted for ' Crown"™ By fhe
Adapietion Ondes of 1086, . B
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Baving clause og 0. Nothing in this Act shall be deemed to prevend

$o destruction of any person from shooting &t, or destroying, any wild

slephantson  male or female elephant found upon cultivated lands,

landa, ete. or upon or in the immediate vicinity of any publie
road, or to prevent any person from shooting at,
or destroying, any male or female elephant in defence
of himself or any other person. . '

Licenoe to ahoot 7. The Collector or other officer in charge of a

male elephants. district may, subject to such rules as may from time
to time be made by the 3[State Government], issue
8 licence to any person authorizing him by name
to shoot wild male elephants upon waste or forest-
lands, the property of 2[the Government], in such
district, for the period of one year from the date of
the grant of such licence.

Every such licence shall become void at the expira-
tion of the said period, but may be renewed by such
Collector or other officer for a like period :

Froviso, Provided that every such licence shall become
void upon the conviction under this Act of the person
to whom such licence was granted.

3::;0?8?8:? 8. The State Government] may make rules, for
orrenewsl of Tegulating the grant or renewal of licences wunder

licences. this Aect, and the fees to be charged on such grant
or renewsl, and may from time to time alter or cancel
such rules, ' -

Limitation of g Peary prosecution under this Act shall be

prosecution,
commenced within a period of six months from the

date of the offence in respect of which it is instituted,

1The words ‘‘ Provincial CGovernment® wero subatituted
for the words ** Local Government™ by the Adaptation Order
of 1937 and the word ** State ' was gubstituted for ** Provincial ™
by the Adaptation Order of 1950,

~ 3The words''the Crown' wero pubstituted for tha words
**the (lovernment'’ b? the Adeptation Order of 1937 and the
word ‘* Government ™ was substituted for ¢ Crown' by the
Adaptation Order of 1950,

-




